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Mr. Bpeaker: There is one thing I
want to point out. 1If this was Shri
Banerjee's objection, he could wery
well have written 1o me so thar 1
might also have known and ascortain-
ed the facts,

Shri §. M. Banerjee: I generally do
it,

Mr, Speaker: Bui if the proceed-
ings are interrupted in this way, how
can we proceed. When 1 take up an
item, some Member takes me un-
awares,

Shrl 8. M. Banerjee: On 5 point of
personal explanation. This particular
matter is agitating the minds ot ail,
ang if wll ouy calling attentien and
adjournment motions are disallowed,
are we not entitled to  ask for this

whether the Minister iz making a
statement?
Mr. Speaker: Could he not give me

that potice in one line?

Shri 5. M. Banerjee: We also come
1o Parlinment just 15 minules helore.
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COMMITTEE OF PRIVILEGES
First Rreront

Shri Erishnamaorthy Rao
(Shimoga): I beg 1o present the
First Report of the Commitiee of I'ni-
vileges,
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BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Simha): With your per-
mission, Sir, T rise to announce that
Government Business in this House
for the week commencing 23rd August
1965, will consist of \—

(1) Discussion on Motion of No-
Confidence in the Council of
Ministers.

(2) Consideration of any item of
Government Business carried

over from today's Order
Paper.

(3) Consideration and passing of
the Aligarh  Muslim  Uni-
versity  (Amendment) Bill,
1965.

Shri §. M. Banerjee (Kanpur): You
will remember that there were heated
exchanges regarding keroseng oil, 1
have already tabled a motion. We
should have a discussion on kenosene
vil apd the statement on  oil  policy
laid on the Table of the House by Shri
Humayun Kabir on 16th August,

Then, we should also have discu’-
sion on the food situation next week.
This motion should be moved by Gov-
verrunent, so that we get more time
to discuss it
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Shri Hari Vishnu Kamath (Hoshan-

gabad): By your leave, I would like
to raise threc points.

You will be pleased to rccall that
during the last Budget session, be-

cause the House was hardpressed for
time, the Demands for Grants of 1
believe, three or four Minigiries, fell
through, 1 mean, could not be discus-
sed; they were carried, but discussion
did not take place, You then promised
in the Business Advisory Committee,
and later on reiterated it in the House
that the work of the Ministries whose
demands had been carried by the
House without discussion would be dis-
cussed in this Session and therefore,
1 would request you in consultation
wilh the Leader of the House to fix
some time for discussion of the reports
of these Ministries.

The other day, a couple of days ago,
my colleague Mr. Nath Pai reminded
you of the assurance that you had
given that day that the statement of
the Defence  Minister on  Kashmir
would be discussed in the llouse and
when he reminded you, you said you
would look into the records and find
out the position. That glsu may be
looked into.

Lastly, the House, our country
und our people are very much ex-
ercised with regard to the Language
Bill, the Official Language (Amend-
ment) Bill or the Constitution (Am-
endment) Bill or whatever it may be
which has been in the offing for a
long time. 1 would like to know
from the Minister whether that Bill
is going to be introduced in this se-
ssion or in the pext session.

Shri Hem Barua (Gauhati): May I
make a submission? Our engagement
in Kushmir has been very disturbing
for us. As you listen {o the Pakis-
tan radio broadcasts, generally the
information that we give is inconclu-
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sive. Therefore, I request you 10
direct the Defence Minister to make a
statement about the developments in
Kashmir from time to time on the
floor of the House so that we may be
kept uptodate,

Mr. Speaker: The Prime Minister
is mot here. 1 woulg request the
Prime Minister and I can tell the hon.
Minister of Parliamentary Affairs that
he might convey my reactions l?-ml
there would be many call attention
notices or other things coming up as
things appear in the papers and not
only the Memberg of Parliament but
the country at large must be concern=
ed about the lalest developments hap-
pening there ang they must be really
very unxious to know about all these
events that happen there at the latest
hour. Therefore, as and Wwhen he
thinks advisable he ought to give us
information from time to time so that
the House and the country might
know what is happening because all
eyes are sei on the evenig that are
taking place there,

The Minister of Finance (Shri T. T.
Krishnamachari): This matter is
under consideration of the Prime Min-
ister and the question of deciding how
often—somelimes it may happen that
there may be nothing to say on a par-
ticular day—to present a report fo
the House,

Mr. Speaker: That would be left
to thy Prime Minister to decide.

Shri T. T, Krishnamachari: He is
considering il, whether he should do
it periodically or he may come and
tell the House whenever he has a
group of things to say and I feel that
probably a day or two the Prime
Minister will be able to tell the House
the method he would follow.

Shri Hari Vishnu Kamath: During
the Chinese invasion of this couniry
in 1062, the then Prime Minister
evolveg a certain procedure and that
procedure mighy be followed in this
case also,

Shri T. T. Krishnamacharl: That is
what he is examining and perhaps he
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day or two.

Shri Hem Barua: Our troops have
re-occupied the posts in the Kargil
area and we are very proud of it and
we woulg have liked to hear from the
Defence Minister about this situation,
about the success of our yroops, When
the Finance Minister says that they
were thinking about which develop-
ments {0 make a statement and all
that, I want to point out to him that
here is an occasion when they should
make a statement to enlighten the
House and the country.
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Shri Bhagwat Jha Azad (Bhagal-
pur). [ would only add this much
about the feelings in the House on the
Kashmir question. What you were
pleased to say was the proper under-
standing of the feelings of the House.
What the Finance Minister has said
just now as to how often informat:on
about the happenings should be given
elc, is not fair. It is not a question
of there being nothing to say ang so
on. Every day developments are go-
ing on and we all should know what
is happening there. It is but proper
that the Government very often should

us what is happening. That is one
point which 1 have to submit.

The other point to which 1 would
like to lend my support is thyt, and
that is what my hon. friend Shri D. S.
Patil has ralsed in this House name-
ly, the fixing of adequate time for the
debate on the report of the Backward
Classes Commission, I must say that
off and on_ in every session, hon, Mem-
bers coming from al] sides have rais-
ed the point that time should be fixed
for the discussion of this report in the
House. We would like to know why
the Government are not able to get
even a couple of hours or four hours
for the discussion of this report, and
why, every time they announce the
programme, they cannot find out time
for this report. 1 should like to know
whether they are only interested in
setting up the Commission and getting
itg report, and why only half an hour
or s0 had been spent on the discus-
sion and why adequate time is not Ax-
ed for it. I request the hon, Minister
to see that some time should be
fixed next week or carlier, for dis-
cussion of the Backward Classes Comn-
mission's report which was submitted
about 10 years ago, Otherwise, the
feelings of the House are that the re-

port is not given due importance.
(Interruption)
Shrli Karnl Singhjl (Bikaner):

Many of ys have tabled a shori-notice
question about exempting members of
the police force, who are killed in
action. in the defence of the country
from payment of estate duty. Resolu-
tiong have also been tabled by a large
number of hon. Members in support
of this measure. 1 would requesy the
hon. Minister to make a statement on
equating the police force with the
army, the armed forces, as far as the
operation of the estate duty is con-
cerned, in respect of the police forces
who are killed in defence of our coun=
try.

@t g wo wa (HHrmm):
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Shri Sham Lal Saraf (Jammu and
Kashmir), My submission is this It
is very, very essential that factual
news to the extent possible should be
given to the House almost daily about
the Kashmir situation. I will quote
an wstance, Til) yesterday I had no
impression at all of the Sind valley
being infiltrated. The Woyil bridge
on Sind river in the Sind Valley.
north-cast of Kashmir province, has
been infiltrated. That is a very, very
disturbing news for the people. It
was announced on the radio yester-
day. This shows that the situation is
very serious. Therefore, 1 would sub-
mit thal to the extent to which news
can be given, should be given to the
House, and the House should be taken
inty confidence.

Bhri Krishnapal Singh (Jalesar): In
addition to the statement by the De-
fence Minister, T would request that
some copies of the entire border maps
should be placed with situa'ion mark-
ed daily in the Central Hall or in some
other convenient place so that infor-
mation on the situation could be fol-
lowed,

Mr. Speaker: He says that a state-
ment would be pgiven. Yes, the
Minister of Parliamentary Affairs.

Shrl Satya Narayan Sinha: 1 would
like to start from the last question
which has been put by my hon.
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friecnd the Maharaja of Bikaner. 1
am told—and I have enquired from
my esteemed colleague—that there is
hardly any policeman who dies in
action. (Interruption).

Shri Karnl Singhji: What about tae
extension of the measure to  the
police forces?

Shri D. C... Sharma (Gurdaspur):
All the borders are manned by our
policemen, (Interruption).

Mr. Speaker: Order, order. In this
manner, the proceedings should not
be interrupted. 1 have allowed seve-
ral hon. Members to make their
points.

Shri Raghunath Singh (Varanasi):
The hon. Minister's statement is not
quitc correct.

Shri Satya Narayan Sinha: That is
what I am told. Anyway, if there is
any need, it should be looked into.
Then, about the Backward Classes
Commission Report, the report was
submitted, as some hon. Members
have said rightly, about 10  years
ago—1058, perhaps. At the instances
of some of our hon. friends, the
Minister concerned afgreed to have a
discussion, and the matter was dis-
cussed perhaps in the October session;
it was part -heard. The matter is still
there. 1 would try to  consuly the
Minister concerned and try to find out
some time for it. 1 cannot promise
next week or the week after that.
But I hope if the Minister will agree—
1 hope he will—we will discuss the
part-heard report during this session.

An hon. Member: It was discussed
last time also,

Shri Satya Narayan Sinha: Certain
urgent questions come up and Ppriori-
ties are to be given.
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So far as kerosene oil i; concerned,
a sub-committee has reported on it
and we will take it up &s a no-day-
yet-named motion. The usual time of
2} hours will be given and it will be
discussed during this session,

About the budget discussion on
ministries which did not come up for
discussion, I woulg like to discuss this
matter with you and tell the House.
All depends upon the priority of busi=
ness, In this session 2 or 3 days had
been taken up by Kutch discussion
and 3 or perhaps 4 days will be taken
up by the no-confidence motion.

Shri Harli Vishna Kamath: That is
inevitable in a parliamentary demo-
cracy. Let the House siy one week
longoer.

Shri Satya Narayan Sinha: So far
as the language Bill is concerned we
are going to introduce il in this ses-
sion,

About Kashmir, as you have already
said, 1 agree with you and my friend,
the Finance Minister, has also told the
House as to what the Government
intends to do and I agree with the
members that the procedure which
we have followed at the time of the
Chinese aggression may be followed
more or less, Government wil] cer-
tainly come forward whenever there
is anything to be said to the House.
Even if there is nothing and every-
thing is quiet on that front, the House
will be informed.
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Shri Satya Narayan Sinha: The
hon. Member should not make that
remark that we are taking this so
lightly. We are more concerned with

the food situation than anyone of
them.
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Shrl D. N. Tiwary (Gopalganj):
We cannot speak on the no-confidence
motion,

Mr. Speaker: This had been taken
into consideration and the Congress
members did say thal. qr mgr
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Shri M. R. Masani (Rajkot): No
Sir, It should not be split up.

Mr. Speaker: I am also of that
opinion, But that had been included
in the three days.
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COMPANIES (SECOND AMEND-
MENT) BILL—Comd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 18th August,
1965, namely:—

“That the Bill further to amend
the Companies Act, 1956, as re-
ported by the Joint Committee, be
taken into consideration.”

Shri Himatsingka may continue his
speech,

Bhri Himatsingka (Godda): Yester-
day 1 was referring to some of the
provisions of the Bill.

1 was referring to a number of pro-
wvision: which have removed a lot of
difficulties thal were being experienc-
ed by the companies in their day-
today working. But there are a num-
ber of sections which still create a lot
of difficulties for the companies, Also,
I am sorry to find that some new pro-
visions in the amending Bill are such
that they will add to the existing
troubles of the companies. In that
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connection, 1 would like to refer to
some of the clauses over and above
what 1 have referred {0 yesterday.

Clause 20 which seeks {o amend sec-
tion 209 provides that books of account
and records are to be preserved for
#ight years. Eight years is a long
period. It was not necessary to pre-
serve small voucherg for that period.
But now, according to the amendment
proposed in clause 20, things will be
required to be preserved for eight
years. Even if it is a voucher for two
paise, it will have to be preserved.
Therefore, the amendment moved by
one of the Members that it should be
restricted at least to sums exceeding
Rs. 1,000 is a suggestion that should be
accepted,

Another provision is with regard to
blank tran-fers. At present  pur-
chasers or holders of shares keep
them on blank transfers for any
length of time. Now it is being res-
tricled 1o six months at the most. Sir,
different States have raised the stamp
duty on transfers, If a share i: sent
for registration it will cost more than
one rupee per cent in the transfer.
If shares are required 1o be regis-
tered for every transaction, the
stamp duty should be lowered.
But. that rests with the States.
Therefore, unless the States agree to
reduce the stamp duty op transfer, it
will be a very costly business. There-
fore, 1 feel that the amendment that
has becn suggested by my hon. friend,
Shri Morarka, will meet to some ex-
tent the difficulties that will other-
wise be encountered by persons deal-
ing with these shares.

There are certain other provisions
in the Bill which will make the posi-
tion very difficult. As you know, on
account of the various difficulties
existing at present in the country no
new companies are being formed, and
as a result the existing companies
have got the position of more or less
monopolies, g thing which the Gov-
ernment has been trying to remove.



